’“W""' TR g Wﬂx’@\
Reglstered No A-12

The A sam ;_Gazette
@merm%
AORDI’\!A}?Y

msa\mmm -

(, o

PUBLEIEHED BY AU’I’HORITY

4\.
r‘

.,’

“3

=

T
4_,_ L |

- bt tieiite. et | St

S SN O
a2 57 fonerst®

@5 4 28 arsm 1929, 8 =gy, 1911 (w®)
Nz.57  Dicx

yar, Frxday, 23th April, 1989, 8th Vaisaklu,
= 2y 1911 (S, E,)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR

LEGISLATIVE DEPARTMENT LEGISLATIVE BRANCH
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NOTIFICATION
The 28th April, 1989

No. L.GL.108/83/196.—The following Act of the Assam
Legls]atlvc Asseinbly which received

the assent of thée
Governor is hereby published for gemeral information.
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ASSAM ACT No. VIT of 1989
{(Received the assent of the Governor on 27th April, 1989)

THE GAUHATI MUNICIPAL CORPORATION
(AMENDMENT) ACT, 1989

An
Act

further to amend the Gauhati Municipal Corporation Act,
1969 (Assam ActI of 1973).

Preamble. Whereas it is expedient further to amend the
Gauhati Municipal Corporation Act, 1969, here-
inafter called the principal Act, in the manner
hereinafter appearing.

It is hereby enacted in the Forticth Year of
the Republic of India, as follows:—

Short titl, ], () This Act may be called the Gauhati Municis

tent d 5
cqmimeate. pal Corporation (Amendment) Act, 1989.
ment.

(ii) It shall have the like extent as the princi-
pal Act.

(iil) It shall be deemed to have come into force
on the twentyeighth day of April, 1989.

 Amendment 9. In the principal Act, in Section 425, for the

425 of Assam words, “six years and six- months” appear-

Act Lof 1973. ing at the end of the second proviso to sub-
section (1), the words, “ecight ‘years” shall
- be substituted.

A, RAHMAN,
Secretary to the Govt. of Assam,
Legislative Department.
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